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2 18, 8458 admit. Issue notice to the respondents

*

to show cause within four weeks from tHe date
of receipt of the notice as to why this

application should rnot ke allowed., Requisites

are said to have een filed, Check and issue.
wuestionof exercise of jurisdiction is kept open

to be taken up at the time of hearing.

orders, We find no merit in the prayer which

stands dismissed subject to the condition the

ol
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the result of the application will gecvern the

future service benefits of the applicant.
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a, 15.5.9d. None appears for the applicant on repeated

calls, The case is dismissed for default.
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